IN THE CENTRAL AMMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAB AD

0.A,No. 581/97 Date of Oréer: 7.5.97

BETWEEN :

Ch.Bhagyavathi .- Apﬁlicant.

AND

1, Union of Ingdia, rep, by Secretary,
to Govt,, Ministry of Railways,
Govt, of Indiea, New Delhi,

2. Livisional Railway Manager,

Di¥iwional Office, S5.C.Kly,,

Vijayawada. .« Respondents,

Counsel for the Applicant .+ Mr, SVR,5ubrahmanyam

Counsel for the Respondents e. Mr,V.Bhimanna

CORAM
HON'BIE SHRI R, ,RANGARAJAN ;: MEMBER {(ADMY, )

BT

&

JUDGEME®NT

X Oral order as per Hon'ble Snri R.Rangarajan, Member (3dmn,) X

None for the Applicant. Heard Mr,V.Bhimanna, learned

standing counsel for the respondents,

2. As 1 feel this case. has to be looked into by the General

Manager in view of the rejection by the lower authorities I am
disposing of this case even though the learned counsel for the

applicant is not present, This quick disposal is meant to

enable the applicant to get the justice at the hands of the

general manayer &> she is eligible to get any relief,




2 The applicant in this OA is the wife O_;F one Sri |
| Ch,Veeraswamy who died on 5,1,91 while working as Head Travelling 1
. Ticket Examiner in Vijayawada division, SC Railway, He had |
left behind him his widow/the applicant herein, 2 sons and |
12 daughters, The eldest daughter was married and other 2 ‘
'daughters are unmarried at the time of the death of the late

TIS A I

employece, It is stated that the elder son is secparated from ’
the family da;énther husband was alive, The second son for

‘whom the applicant request{ for compassionate ground appointment

is in the midst of his studies.

3. It is stated in her representation dt, 4.,11,93 addressed

to R~-2 that she is in indigent circumstances recquiring

compassionate ground appointment to her son, She was informed
by letter No, B/P,Con/563/80/95/I1I, ¢t., 4.7,95 (A~4) to submit
‘pérticulars of the deceased employee on proforma enclosed to that
letter to take further action., The details of the candidate

for whom the compassionate ground appointment was sought for

is also to be produced. She was informed by the impugned letter
No, 8/P,Con,563/80/95, dt. 13,8.96 (A-1) that her representation
for providing compassionate ground appointment tﬁgzgéh Ch,
Parvatheesam has been examined by the competent authority

"and the case is not conceded for appointment on compassionate
grourds,
4,

This OA is filed for setting aside the impugned proceedings

dt. 13,8,96 as improper and unjust and for a consequential
! second
éirectiOn to the respondents to appoint her{éon on compassionate

grounds in a suitable capacity commensurate with his qualification.

Se As can be seen from the enclosures t& this 0A the impugned
oFder was issued by R-2, Hence I feel that she has an

opportunity to approach the General Banager for compassionate

i



ground appointment. In view of that the applicant may now
within a month from today submit a detailed representation

to the General Manager, S.C.Railway for compassionate ground
appointment to her second son, If such an application is
received within the stipulated period the General Manager will
dispose of the same in accordance with the law taking all the
relevant points into consideration, If the General Manager
decides to reject her case then he should inform her suitably

by a speaking order indicating the reasons for rejection,

6. The OA is ordered at the admmSsion stage itself,

No costs,

N

( R,RANGARAJAN )
Member (Admn, )

Dated : 7¢h May, 1997 !
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Copy to:

1% The Secretary to Gowt., Min. of Railuays,
Gouvts: of India, New Belhiy

25 Divisional Railway Manager, Divisional Office,
South Central Railay, VYijjayawada s v

3% One copy. to Mr.5.V.R. Subrahmanyam, Advacatew
CAT,Hydsrabad, °

4. One copy to Mr.V,.Bhimanna, AddlJCGSC,CAT Hydarabad.

5. One copy to U.R(RO, CAT, Hydsrabady

6¢ One duplicate CGPY:- . pen Sc;jbﬂ] ~ jhmc/b
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